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(c) if not granted, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): (a) to (c) The staff 
posted at Irimbanam are not eligible for 
House Rent Allowance as this locality is 
neither situated within & Kms of Ernakulam 
nor does it depend on Ernakulam for essential 
supplies. 

 
SHRI BABUBHAI M. CHINAI 

(Maharashtra); How can there be a point of 
order at a time when there is no business 
before the House? After the Question Hour is 
over nothing has yet come before the House. 
Where js the point of order then? 

SHRI RAJNARAIN: A point of order can 
be raised at any time. 
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SHRI B. K. P. SINHA: Sir, under the 
garb of points of order, supple-mentaries 
and various other procedures attempts are 
being constantly made to malign and 
tarnish people in high authority who, 
because of the responsibilities of high 
office, cannot come out every day with 
contradictions about all sorts of wild 
allegations that are made against them. It 
offends their personal dignity; it offends 
the dignity of the high office that they 
hold. I would therefore request you, Mr. 
Chairman, not to allow this vilification to 
go on under this garb. 

MR. CHAIRMAN: The hon. Member 
had tabled a short notice question. The 
Prime Minister said that the matter was 
not one of urgency to be answered at 
short notice and that it could come up in 
due course. I think she is right and 
therefore there is no point of order. 
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SHRI M. M. DHARIA (Maharashtra) : 

How can Mr. Rajnarain still go on with the 
point after you have given the ruling and after 
the position has been clarified? He should not 
take undue advantage of your generosity. He 
should not be allowed to take undue 
advantage any more, Sir. 

(Interruptions). 

 
 
MR. CHAIRMAN: i beg of you to be patient. 
Let me deal with him. I know it causes irritation 
to people, but it causes more irritation when 
ypu also get irritated. 
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DIWAN CHAMAN LALL (Punjab): On a 
point of order, Sir. The hon. Member is not 
reading only the rules; he is making 
insinuations. 

 

DIWAN CHAMAN LALL: It is not a 
question of     ... 

 
MR. CHAIRMAN: Will you sit down? 

Will the hon. Member sit down? 

SHRI G. MURAHARI: But why does not 
that hon. Member sit down, Sir? 

(Interruptions'). 
MR. CHAIRMAN;  Order, order. 

 
DIWAN CHAMAN LALL: Sir, may I  

draw your attention     to the  fact 

 
DIWAN CHAMAN LALL: You sit 

down- -     K   *'* 

MR. CHAIRMAN: You please sit down.     
(Addressing Shri Murahari). 

SHRI G. MURAHARI You are not the 
Chairman of the Rajya Sabha. 

SHRI RAJNARAIN: You cannot ask him 
to sit down.   You sit down. 

MR. CHAIRMAN: Mr. Rajnarain, you are 
behaving in a manner obso-lutely undignified. 

SHRI RAJNARAIN: Is his manner quite 
dignified, Sir? 

MR. CHAIRMAN: You are also behaving 
in that manner. I hope you will now control 
yourself and sit down. Please sit down. 

SHRI RAJNARAIN; You should order me, 
not he. I respect youi order,  not his  order. 
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SHRI G. MURAHARI: He cannot stand 

also. As long as he stands up I have also to 
stand, Sir. 

SHRI BHUPESH GVTFTA: All three of 
you sit down. 

DIWAN CHAM AN LALL: Mr. Chairman, 
may I draw your attention to the fact that    .    
.   . 

MR. CHAIRMAN: Mr. Murahari, will you 
please sit down? 

SHRI G. MURAHARI: I shall sit down and 
obey your order, Sir. But I request you to  ask 
him also to . . . 

MR. CHAIRMAN: Will you please sit 
down? He Was making some observations 
about your remarks   .   .   . 

SHRI G. MURAHARI: Then I should not  
make  any  remarks? 

MR. CHAIRMAN: . . . and saying that Shri 
Rajnarain was not only referring to the rules   
.   .   . 

DIWAN CHAM AN LALL: May I draw 
your attention to the fact that Shri Rajnarain 
Instead of reading only the rules which he is 
entitled to read before you and before this 
House, I made   certain   insinuations    .   .   . 

SHRI G. MURAHARI:   No. 

DIWAN CHAMAN LALL: . . . which are 
contrary to the Rules of Procedure of this 
House, that is to say, that no defamatory 
statement can ever be made by any Member 
against another  Member. 

SHRI RAJNARAIN:  No. 

DIWAN CHAMAN LALL: The hon. 
Member says 'No.' Shall I draw your attention 
to the rules? 

MR. CHAIRMAN:  I know the rules. 

SHRI BHUPESH GUPTA:  Sir, I am not in 
this controversy.   But if Diwan Chaman Lall 
wants to show his learn-  | ing of the rules then 
we should also   | 

be given a chance to explain how we 
understand these rules. 

MR. CHAIRMAN: Nobody should be 
dafamed, Shri Rajnarainji. You can read the 
rules and make a reference to the rules and 
write to me and I will look into the matter 
again. 

 
SHRI AKBAR ALI KHAN (Andhra 

Pradesh): The Chairman has given his 
decision and after that decision you cannot 
say anything. 
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